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get the impression that this Govern-
ment is as good or as bad as the Cong-
ress Government which allowed the

Lokpal Bill to lapse, not cnce but
twi_ce.

SHR] RAVINDRA VARMA: I am
very surprised that the Hon. Member
said that the Government js dragging
its feet or limping. The hon, Mem-
ber knows that urgent financial Lysi-
ness has to be transacted py us, and
this has to get precedance I have said
this more than once in the House, If
the hon. Member believes, in repeti-
tion, T will say this, that these two
Bills will be given priority, The in-
lention of the Government ig (o see
that the Bills which he referred to,
are passed in this Session itself

SHRI HARI VISHNU KAMATH:
Very well,

Mr. SPEAKER: Now we shall pass
“n to Matters under Rule 377,

SHRI JYOTIRMOY BOSU: 1 am
forry to say that you in your wisdom
have not gelected the notice on Gar-
den Reach Workshop, Rs. 15 crores of
loss is involveg due to the strike...

MR. SPEAKER. We have discussed
Such matters a number of times. Not
week by week,

SHR! JYOTIRMOY BOSU: But it
hag not produced any effect

! on
IGowemment. Rs. 15 crores will
ust,

MR, SPEAKER: I am sorry; 1 can-
ot give you opportunity every dey.

SHRI JYOTIRMOY BOSU: No, Sir,
You are giving me daily allowance;
You have to hear me every gay!
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MATTERS UNDER RULE 377
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(i) ReErORTED STRIKE BY TRADERS AND
COMMISBION AOENTS 1IN NIZAMA-
BAD AGHICULTURAL MARKET 1IN
ANDHRA PRADEER DUE T0 NON-
SUPPLY OF RAILWAY WAGONS,

SHRI M. SATYANARAYAN RAOQO
{Karimnagar): Sit, under Rule 377,
1 wisk to mention the following mat-
ter of urgent public importance: —

Since 9-4-1079, the Traderg «nd
Commission uents in Nizamabad
Agricultaral Matket in Andhra Pra-
desh have been on strike ys a protest
against the non-supply of wagons by
the South Centrdl Railways, The
abrupt clostve of the markefs has re-
sulted in utmost hardship to the far-
merg, in five districts of the Telengana
region in Andhra Pradesh, in the dis-
posal of their produce.

Thousands of farmers are forced to
make distress saleg to evoid further
sufferings, Urgent intervention by the
Central Government and Rallway is
needed to ehsure immediate and ins-
tant allotment of wagons on high
privrity to relieve poor kisans. Delay
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in the matter will eréate chaog and
unrest with disastrous conseguenges.

The hon. Minister for Railways may
kindly take immediate steps for the
allotment of wagons on high priority.

(iii) REPORTED RELAY FAST BY THAX
JAWAHARLAL NEHRU UNIVERSITY
STAFF ASSOCIATION,

SHRI KRISHNA CHANDRA HAL-~
DER (Durgapur): Mr. Speaker, 8ir,
an unwanted situation has deve! loped
in Jawaharlal Nehru University since
the members of JNU staff association
are on relay-fast from 7th April, 1979,
The Jawaharlal Nehru University stafl
association gave a notice to the Vice-
Chancellor on 24-3:1979 that if tbeir
long pending problems are not solved
in a weak's time, the Jawaharlal
Nehru University staff association will
resort {o direct action and acvordingly
on 7th April, 1979, the relay-fast bad
been started in front of Vice-Chancei-
lor's office. The Vice-Chancellor s
reluctant to fulfil the demands of
the Karamcharis.

Among the nine demands put for-
ward by the Jawaharlal Nehru Uni-
versity stafl association, the most im-
portant demand js that selection grade
(which was in force in .Jawaharlal
Nehru University from 1877) should
not be discontinued. Thiz selection
grade is given only to those employees
who do not have any avenus of promo-
tion throughout their fife time. THe ca-
tegories of staff covered through selec-
tion grade includeqd class IV gtafY, drl-
vers, engineering staff ete.

University of late have spent a. few
lakhg of rupees on lunches and dinners
served during the seminars, but they

cannot give Rs. 5/- extra per month

to each Clasg IV employee i1 ‘the
form of selection grade,

The selection grade was introduced
atter the recommendations of a Com-
nittee in which staff and administration
had equal representation. This Was
subsequently ratified by the executive



